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Subject:— Forwarding-'f cpies of the Cders pssctyth'e ---- 
Central adininistratiV Tribunal,BangalOre. 

Please find..nclos 	herewith a copy nf thWBDER/ 

pssd by this TribtnL4n the above 

mentioned application(s) on 	 -. . 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO.186/94 

MONDAY THIS THE TWENTY FIFTH DAY OF JULY,94 

MR. JUSTICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. T.V. AMANAN 	 MEMBER(A). 

D.A. Ilkal, 
Aged 58 years, 	 - - 
S/c Abdul Sab, 
Retd. SPM 
Bijapur Kutchery 	 Applicant 

( By Advocate Shri S.K. Mohiyuddin 

V. 

1 •  Post Master GenEral, 
N.K. Region, 
Dharwar 

2. Senior Supdt. of Post Offices, 
Bijapur Division, 
Bijapur 	 ,Respondents 

( By learned Standing Counsel ) 
Shri C. Shanthappa 

OR 0 ER 

LR. JUSTICE P.K.SHYMV1SUNDAR, 1JICE-  CHAIRMAN 

Heard both sides arr6Ue find tfi 	the 

applicant, who is a very straightforward and 

honest officer, admitted having lost R.10,000/—

worth Indira Vikas Patras fromhis custody while 

working as Sub Post Master, Bijapur, Kutchery 

Post Office. Upon the short—fall being noticed, 

he even paid up the face value of the lost 

certificates. Later, at a departmental enquiry, 

the Department let him off t'ih a mere 'Lensure' 
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The applicant has eccpted that 'Censure' also 

and has not made an issue of it in any way but 

back what he wants is that in case the Indira 

Vikas Patras lost from his custody are by some 

chance recovered or traced, then the Department 

should reirnbuIse him the value of Indira Vikas 

Patras since he has already paid the same. We 

agree that this is a fair,  proposition and there 

is no difficu]ty for acceding to the applicant's 

request. We dir€ct that in case the missing 

Indira Vikas Patras are found, the Department 

will refund the  amount which the applicant has 

paid immediately after the loss was discovered. 

Accordingly, we dispose of this application 

directing the Departnent to re-imburse a sum 

of Rs.1O,000/.. to the applicant if and when the 

lost Indira Vikas Patras are traced. No crder 

as to costs. 

VICE CHMIRI1N 
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In the Central Administrative Tribunal 
Bangalore Bench 

BangalOre 

ORDER SHEET 

1%...of 199L 
Application No 	 Respondent 

PMG, Oharwad, & enr 

Advocate for Respondent 

Advocate for Applicant 

Sb SX Mohiyuddin 

OrderS of Tribunal 

Office Notes 
Date 

25 • 01 • 94 This 8pplicatiofl is filed u/s 19 of 

the Act. The applicant praYs to: 

Quash the impugned orders at Ann—

A2 & 9 and 
direct the respdts to refund 

the sum recov_.ered from the appint 

towards the a1'eged loss of the four IVPs 

INTERIM PRAYERS Nil. 

Office Observatiofl 
Director 

General(V08t5) may be 

a necessarY party. 

With this observation, as direCted, 

this ap].fl 
is regd & posted before the 

Bench for prl.hg & adrnn on 279 01.94. 
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